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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Can you give some 
indication? 

SHRI BINDESHWARI DUBEY:. I 
cannot precisely assure the House 
about the timing, i have just got it. 
I will have to look into it, examine it 
and go to the Cabinet again. So, I 
cannot give the exact date. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Not the exact date 
but some indication. I mean after 
one week or so. 

SHRI      BINDESHWARI    DUBEY: 
During this Session, certainly. 

STATEMENT BY MINISTER 
Keg. Flood situation in the country 
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THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): There are 16 Mem- 
bers who, want to seek clarifications. 
I would request you all to be as brief 
as possible. 

. THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); If necessary you 
can bring another statement But 
today the Members are prepared and 
anxious to ask their  questions. 
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[Vice-Chairman] 

SHRI ARANGIL SREEDHARAN
(Kerala): I am on a point of order. 
The Minister said he did "not have full 
and exact figures. That means by- 
giving these figures here he is mis- 
leading the House. 
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SHRI B. SATYANARAYAN RED- 
DY (Andhra Pradesh); That was a 
historic day when the Opposition had 
taken a decision for the sake of 
democracy. 

SHRI M. A. BABY (Kerala): Will 

you permit us to talk about the flood 
of corruption?... (Interruptions).., 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): This is a very 
serious matter. All are concerned 
about it. I think you should not talk 
about other things here. 

 
SHRI M. S. GURUPADASWAMY 

(Karnataka): Mr. Vice-Chairman, Sir, 
the havoc caused by the storm rain 
and floods during the current rainy 
season came rather very suddenly. As 
a result of the storm, rain and floods, 
hundreds of people have died. The 
Minister has given, according to me, 
a lower figure. Anyway, we will wait. 
Many people have died. Crops have 
been damaged. Houses have been 
uprooted. Cattle have been washed 
away. All these have caused 
great distress in many areas of the 
country. In particular, Sir, the 
Minister has pinpointed a few States 
where the damage has been very se- 
vere. Andhra Pradesh, Arunachal 
Pradesh. Assam, Bihar, Kerala, Maha- 
rashtra, Uttar Pradesh and Karnataka 
have been specifically named. There 
may be other areas in future. What 
I am concerned with is bow the Gov- 
ernment reacts to such situations. 
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[Shri M. S. Gurupadaswamy] 
' In the statement, in the last para, 
which is the operative para, the Mi- 
nister has stated that some relief has 
been provided from the Prime Minisr 
ter's Fund. Very good. And it is 
also said that some margin money is 
there with all the States, amounting, 
to a certain figure, that can be utili- 
zed. But it goes on to say that the 
Crisis Management Group in his Mi- 
nistry 'is watching at Delhi. I will 
read out: 

"The Government of India is also 
keeping, a close watch over the 
situation and the Crisis Manage- 
ment Group in the Department of 
Agriculture and Cooperation ' is 
meeting regularly to take stock of 
the situation and extend the relief 
without loss of time..." 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); But some teams 
have been sent. 

SHRI M. S. GURUPADASWAMY: 
I do not know. If it is so, I am 
happy. But it is not here. I want 
the very thing that you are suggest- 
ing. This Crisis Management Team 
should go to areas where the damage 
has been caused and assess themselves. 
Government should not wait for me- 
moranda to be sent by State Govern- 
ments, and this official team should 
be sent for assessment of damage 
and for rendering relief. This type 
of bureaucratic approach will not do. 
The Crisis Management Team should 
be in the area of the crisis where 
damages have occurred and they have 
to have a quick assessment and all 
help should be rendered—material, 
financial and otherwise. This is not 
being done. It is the same, routine 
way. The matter is handled. And 
the statement is written by the bure- 
aucrats, I know. The Minister has 
. read out the statement here. 
I would like the Minister to take the 
initiative in his own hands and ask 
•the officials in his Department to go. 
"Why are they sitting here? 

Secondly, Sir, I would like the fin- 
ancial assistance to be released quick- 
ly without waiting for the memoran- 
da to come from various States. There 
could be a procedure. That bott- 
leneck should be overlooked because 
the crisis is too great. Therefore, 
give up the old procedure and give 
the sanction immediately. 

In my State there has been a havoc. 
The Minister does not have the full 
information. He is waiting for the 
information. Even there a lot of 
damage has been caused in certain 
areas of Karnataka. Since I come, 
from Karnataka, I would say that the 
Minister should sanction immediately. 
at least Rs. 50 crores, apart from 
what is available with the State 
Government-r-Rs. 50 crores from here- 
so that relief work can be taken up" 
adequately, quickly and satisfactorily. 
That applies to other States also. 
The havoc is great in Maharashtra. 
It is very great in Andhra Pradesh. 
I would like the Minister to take" the 
House into confidence as and when he 
gets information regarding the havoc 
caused due to these heavy rainfalls. 
When he makes his next statement on 
Monday or later, I would like him 
to make a comprehensive statement. 
I would also expect him to tell us 
what concrete measure he is going to 
take and what concrete help he is 
going to give to the State Govern- 
ments in this regard.   

SHRI B. SATYANARAYAN RED- 
DY; Mr. Vice-Chairman, Sir, a grave 
and serious situation has arisen due 
to unprecedented floods in different 
parts of the country, especially in the 
States of Andhra Pradesh, Maharash- 
tra, Karnataka, Kerala and some 
parts of Orissa, Uttar Pradesh and 
other parts of the country. This has 
been our experience in the past that 
whenever natural calamities such as 
floods occur in different parts of the 
country and whenever the Central. 
Government appointed a committee to 
go into the losses  and suffering of 
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the people in those areas, the action
"was very slow. The team vised to 
Visit the Spates .after as month or 
two. So, i want to say that action 
must, be immediate and relief must 
be immediate. 

The hon. Minister has stated in 
the statement that due to heavy rains 
there has been heavy loss of life and 
property in different States of the 
country. The margin money that 
has been shown is very meagre. I 
do not know how the States are going 
to meet the expenses on relief that is 
to be given to the people out of this 
meagre amount of margin money. It 
is about 204 crores of rupees. It is 
only a drop in the ocean. I request 
the hon. Minister that this margin 
money should be increased and a lar- 
ger amount should be placed at the 
disposal of the States to meet the 
urgent requirements of relief work. 

It is really the people who suffer 
and those people are poorer sections 
of the society. They are agricultu- 
rists, farmers, labourers, hut dwellers, 
etc. These are the people who have 
been     affected. So, the Govern- 
ment must take immediate action in 
providing relief and in rushing money 
to the affected areas so that people 
may get timely' relief. As my 
friend has said, irrespective, of the 
fact that whether it is Maharashtra, 
Karnataka, Andhra Pradesh or any 
other State, all should be given help 
immediately. So far as Andhra 
Pradesh is concerned, I would like 
to draw' the attention of the hon. 
Minister to the fact that due to heavy 
rains, many districts have been affec- 
ted. As the hon. Minister said in 
his statement, in Andhra Pradesh 13 
districts and especially the coastal 
districts, namely, Cuddapah, East and 
West Godavari, Krishna, Guntur, Kha- 
mam, Nizamabad, Medak And Waran- 
gal, have been worst affected. The 
Minister has omitted to mention some 
of the districts. I may tell him that 
the districts which I have named are 
worst affected.     There has been    a 

great loss of life and property. Our 
Chief Minister, Shri N. T. Rama Rao, 
has immediately rushed to the" 
-affected areas, inspected the areas and 
instructed the officials to take and 
provide immediate relief measures. 
But, at the same time I want that the 
Central Government also should 
bear its responsibility and they must 
provide immediate relief that is need- 
ed for the people. As I stated 
earlier, the Central team should be 
sent immediately to these affected 
areas so that they may have a correct 
assessment of the loss of life and 
property. Secondly, Sir, we also 
want that Naval boats should be sup- 
plied because the whole area is 
flooded| with water. So, Naval boats 
should be immediately supplied to 
the affected areas, specially to Andhra 
Pradesh. The State Government 
has demanded this. Thirdly, Sir, 
there should be financial aid provided 
immediately. Sir, it has always 
been the experience of many States 
and that of Andhra Pradesh also that 
whenever financial help is needed or 
sought, only one-fourth of the amount 
sought for is provided. If Rs. 200 
crores are needed, only Rs. 20 or 
Rs. 30 crores are provided. I re- 
quest the Minister that whenever a 
State demands any relief, if they send 
any report of the loss or the damage 
that has been caused due to floods, 
full amount of the financial assist- 
ance sought for should be given. These 
are the essential things and I re- 
quest the Government to take these 
immediate steps. 
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THE VICE-CHAIRMAN (SHRI JA. 
GESH DESAI): Now the list before 
me is very big. So many names 
have been added. Now it has be- 
come 20. It is very difficult for me 
also to.... 

 
THE VICE-CHAIRMAN (SHRI 

JAGESH DESAI); I will try to ac- 
commodate as many as possible. 

SHRI A. G. KULKARNI (Mahara- 
shtra) : My name was the first actual- 
ly.   . •        .. '      . 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); Mr Kulkarni, no 
doubt your name is there. I. cannot 
allow more than 4 from the Congress-I 
side. I cannot accommodate all. 
Your name is there.        

SHRI A. G. KULKARNI; I have 
got a meeting.. . . . .       ..,..- 

" THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); I will give you 
time definitely. 

SHRI P. K. KUNJACHEN (Kerala): 
Sir, the Minister has stated....   ._ 

 

THE     VICE-CHAIRMAN      (SHRI 
JAGESH  DESAI):   I  will   accommo-' 
date as many as possible.  

SHRI p. K. KUNJACHEN: Sir, the 
Minister has stated that 65 persons 
have died in Kerala due to floods". 
But the problem is very wide. He 
has mentioned about the houses des- 
troyed and. the damage caused. It 
is only the tip of an iceberg. Sir, 
huge, damage has been caused in our 
State. More than half of the dis- 
tricts of Kerala are very badly affec- 
ted. These are Idduki,  Kottayam, 
Calicut, Allepey, Pathanam Thitta, 
Paleghat etc. 

Sir, mote than half of the districts 
have been affected by these huge 
floods and a vast damage has been 
caused. The Government here has 
stated that some amount, has been 
entrusted to the State Government to 
be spent as margin money etc. But 
the thing is that when such calami- 
ties come, the Government here is not 
acting speedily to find a solution. 
Therefore, I request the "Minister to 
see that relief is provided immedia- 
tely at least before the next drought 
comes. I am telling this because of 
the experience in Kerala. Last time 
when there was a huge drought the 
Government at that time applied for 
Rs. 57 crores. Again a further cal- 
culation was made and an additional 
Rs. 12 crores were requested, but re- 
cently thev have given only Rs. 5 
crores. The team had gone there, 
conducted an inquiry etc. and now 
again the flood season has come and 
huge damage has been caused and 
team        is        sitting here      and 
watching the situation from 
here. i completely agree with Shri! 
Gurupadaswamy, when he asked what 
is the duty ■ that these teams 
have to perform in such a serious 
situation? In such situations, the 
teams must tour. They have got 
the Government aeroplanes and heli- 
copters. Why can't these be used? 
"When such floods come, these teams 
must immediately rush to the States, 
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study the situation and render what- 
ever help they can. That should 
be the attitude. But here the Gov- 
ernment is taking a very complaceat 
attitude and watching the situation 
from Delhi only. This attitude must 
go and immediately help should be 
given to protect the people. That is 
what I want to say. Sir. with 
these words, I conclude.  Thank you. 

 

(KPTSTH) ... 

THE    VICE-CHAIRMAN    (SHRI 
JAGESH DESAI):   Yes, yours will be 
the 21st name. 

SHRI A. G. KULKARNI; Sir, I am 
first obliged to you for calling my 
name, at least. 

THE VlCELCHAURiMAN (SHRI 
JAGESH DESAI); No, there is no 
obligation.    Your  name   is  there. 

SHRI A. K. KULKARNI: I am 
obliged to you anyway, because we 
have to take your help. Otherwise, 
it is not possible. 

Sir, I draw the attention of the 
Minister to the very devastating 
floods all over the country. Out of 
that, Maharashtra is affected to a 
very large extent. Sir, the informa- 
tion supplied to us by the State Gov-'- 
smment says that they are about 332 
dead, which has come in your state- 
ment also. But knowledgeable per- 
sons from that area, Marathwada etc. 
sray that it has gone, to 500 or even 
700. So„ that is the 'situation and the 
number has. substantially increased. 
Still efforts are being made to locate 
the bodies.   That search is going on. 

Mr. Vice-Chairman, Sir, I am 
aware, and I am not going to plead 
with you like my friend, because I 
know that the Central Government 
and particularly the Prime Minister 
has sanctioned  a munificent grant to 

the kith and kin of the dead. Whe- 
ther it will be enough, or not, it will 
be seen and it Can be increased at 
a  later sltage. 

Sir I am aware that the    Central 
Government has sanctioned or rather 
placed at the disposal of the    State 
Governments a sum of Rs. 343 crores 
as  margin  money  for  further relief. 
That also will be very useful at the 
present moment.    The Chief Minister 
of Maharashtra has called a meeting, 
as you have stated, only yesterday, of 
all the Secretaries, Army, Naval, Rail- 
way and Airline officials and    maxi- 
mum support to the    people in this' 
tragic     condition is    already    being 
given.    But  the  Prime  Minister and 
the Minister  of  Agriculture  who are 
looking after these matters, have    to 
     immediately      take    following    mea- 
sures.        Mr.    Bhajan Lal ji,      what 
you      have    to       find      out    from 
your counterpart, Mr.  Sukh Ram is, 
whether food  is  being    immediately 
rushed to these areas and items like 
rice,  sugar,,     wheat,    because    these 
devastating  floods   have     submerged 
villages  and,   therefore,   food  has  to 
be rtished immediately to these areas. 
I would request you to take    special 
efforts to rush food there.    Secondly 
naval  assistance    particularly  to  the 
marooned villages   which   have been 
so much flooded, is to be    arranged 
immediately.    Then, Sir, your assess- 
ment teamg have to     rush to those 
areas.    It  is  an all  India     problem. 
There  are many  States which  have 
,been affected.    Therefore,    assistance 
has    to    be    provided        to   them. 
Unfortunately,      this      time   Maha- 
j    rashtra is the worst    affected State 
!    otherwise,  it is usually Andhra and 
Karnataka on this side and some nor- 
thern States on the    other.    As my 
friend is suggesting, besides food fod- 
der is also an essential item which is 
in very short supply, and it has to be 
irushed    there.    I     understand    that 
about Rs. 13 crores have been allotted 
to Maharashtra.   I would suggest that 
at least another Rs. 50 crores should 
be placed at the disposal of the Gov- 
ernment of Maharashtra;     otherwise 
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[Shri A. G. Kulkarni] 
it will be a very difficult situation be- 
cause as you know Maharashtra is 
facing many problems with regard 
to finances, because of non-renewal 
of loans to the farmers. Of course 
how they have started it. So, this 
special aspect of Maharashtra should 
be taken into consideration. There is 
no use repeating the same points 
raised by my friends already. I would 
only request you, Mr. Minister, to 
consider these problems and take im- 
mediate action. 

SHRI CHTTTA BASU (West Ben- 
gal); Mr. Vice-Chairman, I shall not 
take more than 3 or 4 minutes; I 
take note of it. I woud be very 
specific. ....'■ 

I refer to the hon. Minister's state- 
ment, paragraphg8 and 9. From 
paragraph 8 of the statement,, it is 
found that eight States in the country 
have been affected by floods. SP far 
a^ the Past experience is concerned, 
11 these eight States are generally 
flood-prone. In this connection may 
I know from the hon. Minister whe- 
ther he will clarify as to what flood 
control measures. have been taken 
with regard to these, eight States, 
which are generally flood-prone, in 
toe year 1988-89. This point needs 
to be clarified. 

The secoiid point I would like to 
make' is in' regard to paragraph 9 of 
the statement. For the eight States 
which are reeling under fioods the 
margin money so far provided comes 
to Rs. 204' crores only. You can have 
a quick calculation. The provision of 
margin money for these eight States 
is only Rs. 204 crores. T hope the 
hon. Minister will take this into con- 
sideration. I hope he realises that 
with this meagre provision of Rs. 204 
crores, these eight States cannot meet 
the situation so far as relief opera- 
tions are concerned. Therefore, I 
would like to know, what steps the 
Govenment propose to take to aug- 
ment the financial resources of these 
infected; states.    In this    connection 

may I draw the at'ention of the hon. 
Minister that on previous occasions 
whenever such natural calamities 
took place, there has been a demand 
from all sections of the House that 
there should be a Fund, a-Nationa] 
Calamity Rielief Fund or a National 
Disaster Relief Fund? Why such a 
kind of fund has not heen created so 
far which would have enabled these 
States, the affected States to get 
money from this Fund, which would 
enable them to meet the immediate 
requirements when such natural cala- 
mities like floods or drought or any 
other thing occur? Therefore, I 
want to be informed, what steps 
have so far been taken- in regard to 
this proposal of creating a special 
Fund to meet the situation arising 
out of such natural calamities. 

Sir, there has been a persistent 
complaint that even in the matter of 
allocation of foodgrains for flood 
relief etc., the non-Congress (I) Go- 
vernments are discriminated against. 
This is the complaint. Would I be 
assured by the hon. Minister that the 
three non-Congress (I) States which 
have been affected, namely, Kerala, 
Andhra Pradesn and Karnataka... 

SHRI MOTURU HANUMANTHA 
RAO (Andhra Pradesh); Karnataka 
is under president's Rule. 

AN HON. MEMBER; Assam is also' 
there. 

SHRI CHITTA BASU;, Yes, Assam 
is also there. In regard to Karna- 
taka. I still consider that the ma- 
jority is there. Anyway, would the 
hon. Minister give this categorical 
assurance that no discrimination would 
be made against the non-Congress  
States which ate reeling under floods? 

I am concluding. Then, sir, it has 
been our very sordid experience. The 
State Governments submit reports. 
You know the procedure. It has been 
the invariable response from the Go- 
vernment of India that the claims are 
inflated and, therefore, they cannot 
meet the requirements and that    the 
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statemens given by the State Go- 
vernments are not correct \On the 
basis of the ground realities. This 
has been the general nature of, reply 
or response from the Central Govern- 
ment. Now, in this connection, may 
I know whether the Central "teams 
would be sent immediately to see the 
ground realities and make their as- 
sessment so that the Central Go- 
vernment may not accuse the State 
Governments saying that they have 
inflaed their demands. 

Lastly ( about the crisis manage- 
ment group. This is the first time 
that I have heard of such a thing. 
What is the crisis? 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): He will explain. 

SHRI CHITTA BASU: What is the 
crisis? What is the management? 
Who constitute this group? What, are 
the functions of this crisis manage- 
ment group? Would the hon. Minis- 
ter kindly explain because it is for 
the first time that I have heard " of 
such a group? Are you creating- a 
crisis? Is the group's duty only to 
create a crisis or solve a crisis? 

 

' DR. BAPU KALDATE: I was as- 
sociated with the special mention. I 
am waiting for such a long time. You 
are calling everybody. Because I 
keep quiet nobody pays attention to 
me.    Shall I shout? 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): That is not the 
repson why    I have not atlowed you. 

SHRI DHARAM PAL (Jammu and 
Kashmir)I am not catching your 
eye. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI).- You will catch my 
eye in the last. Yes, Mr. Chaturanan. 
Mishra.  - 
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SHRI V. NARAYANASAMY. (Pon- 

dicherry); This is being given out of 
the Prime Minister's Relief Fund. It 
is not the entire relief amount. 

SHRI CHATURANAN MISHRA; I 
am. asking your Government. Prime 
Minister'g Relief Fund is a separate 
thing. 

SHRI V. NARAYANASAMY: Why 
are you asking the Government? You 
ask the Kerala Government. 

SHRI CHATURANAN MISHRA: 
You always say that it should be the 
Kerala Government ox it .should be 
the Bengal Government. That is the 
way you taka it.    (Interruptions) 

THE     VICE-CHAIRMAN      (SHRI 
JAGESH DESAI): Let us not bring . 
politics into it. 

 

 
THE     VICE-CHAIRMAN '   (SHRI. 

JAGESH DESAI): That is his sugges- 
tion.    Government  may  accept  it or 
not.      " 
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PROF. CHANDRESH    P. THAKUR 
(Bihar); Mr. Vice-Chairman, this 
calamity is familiar except that this 
year also it has come and We have 
to take note, of that — it has affected 
also some new regions, apart from 
the familiar regions. Let me com- 
mend the Minister for coming to the 
House earliest with the statement 
although he has promised that he is 
going to come back with subsequent 
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additions.      (Interruptions) I   would 
also like to go on record that      the 
Prime  Minister  has  responded   with 
tremendous promptness    in releasing 
resources  from   the  Prime  Minister's 
Relief Fund f°r the benefit of     the 
victims  of this flood.    The  clarifica- 
tions that    I am seeking from     the 
honourable Minister relate to several 
areas. One: the weather forecast that 
stated   that the monsoon would be to 
the    extent    of 102%    has    actually 
turned out to be 106%. One point is 
very clear      We  were expecting    a 
more than normal    monsoon    except 
that it has become much more   than 
normal.    Was our prepartory     step 
adequate  keeping  in view  this    ad- 
vance   warning   from   the   weather 
forecast?   The second area is when it 
comes to the estimate    of damages, 
the Central team, or, for that matter, 
a combination of Central and    State 
teams, have proved to be inadequate. 
I am particularly drawing the atten- 
tion of the House to what happened 
in the case of Bihar during the   last 
flpod.    There is a lot of controversy. 
In any event, it was only when   the 
dust settled down tnat it turned out 
that the former  estimateg were    far 
inadequate of the real magnitude of 
the damage.   And I am quite sure, as 
a result, the degree of compensation, 
the amount of    compensation,    must 
have been inadequate.   is there some 
guarantee that this time the composi- 
tion   and   the   competence   of    the 
damage estimating   team, whether of 
the   Central   Government or of   the 
State Government or  a combination 
of them is   likely to be better   more 
effective and more accurate  so   that 
people do not suffer as a result   of 
poor and wrong estimate? Third:    A 
reference has been made to    margin 
money.    We know  the    ways      and 
means position of State Governments. 
For  the  Central Government to  pin 
its hopes that the margin money re- 
sources will be used   on    a   priority 
basis for the benefit of the victims is 
somewhat naive, if not true and opti_ 

mistic.    r would  submit  that rather 
than waiting for a sequential first use 
of the margin money for the benefit 

of relief, the Central Government 
should release sufficient supplemen- 
tary funds assuming that even if in 
the books of account the margin 
money is there, it is not readily 
available for liquidity purposes. Only 
 then will we find that succour will 
come to those who are in need 
Fourth; Whenever the question of 
compensation comes, invariably the 
need of the individual, compensation 
to the individual, is considered and 
compensation is given. Of course, it 
I is as it should be. But when it comes 
to compensating a State for the 
damage to its infrastructure, I am not 
sure if the Central Government taken 
into consideration this aspect. Now, 
I am particularly trying to draw the 
attention of the Minister to the fact 
that the inadequacy of or the damage 
to the infrastructure turns out-to be 
more penal. Take, for example; this 
thing: The medical relief team could- 
not reach the villages of North Bihar 
earlier because the roads had been 
washed away in the previous floods. 
Why were the roads washed .away? 
It is because, in the first place they 
are poorly constructed and,, secondly, 
in the precious floods, the repairs 
have not been adequate. Is there 
some evidence that the Government 
is rationalising the pattern of com- 
pensation for the purpose of streng- 
thening the infrastructure, within the 
total flood relief programme that we 
have? ■ 

The other thing that comes to mv 

mind is that so far as the Govern- 
ment machinery's responsiveness to 
the management of drought relief is 
fconcerned, it has been proved beyond 
any shadow of doubt that it has been 
effective, that it has received appre- 
ciation not only of the nation, but 
also of the other countries and other 
agencies like the World Bank. 1B 
there some evidence to show that the 
responsiveness and resilience of the 
Central and State administrations 
v/puld be equally effective going by 
the historical track record and that 
it does not turn out to be other- 
wise?    Is there anything better    and 
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anything new done and if there is 
aome thing that is being done, what 
are those concrete steps which bring 
credibility to the system of adminis- 
tration with regard to the manage- 
ment of flood relief? 

• Finally) Sir, I would like to sub- 
mit that we have heard a derisive re- 
ference made to crisis management. 
But there is something called disaster 

 management. Disaster is frequent in 
this    country and   no region   of the 

, country has escaped the consequences 
of a disaster. There is a body of 
literature, techniques, facilities, etc. 
for disaster management. Has the 
Ministry of Agriculture along with 
its counterparts in the States been 
exposed particularly the critical com. 
ponent of the administration to the 
techniques- of disaster management 
and is there some evidence that some 
learning has been picked up and is 
going to be used when we run around 
the country for the management    of 

.   disaster? 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): Now, there are 
three or four Members who want to 
apeak and whose requests have come 
later. I will allow 'these two Mem- 
, bers first and other Members. I will 
allow only three or four minutes. Yes, 
Mr. Hanumantha Rao. 

SHRI S. S. AHLUWALIA (Bihar): 
I have been waiting for my turn... 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): I cannot help, you 
Bee. 

SHRI S. S. AHLUWALIA: We also 
have got our rights... (Interrup- 
tions) ... 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Whatever rights 
are there will always be honoured.. • 
(Interruptions) ... 

SHRI DHARAM PAL: Sir, you  are 
the custodian of our rights... (Inter- 
mptions)... 

SHRI  s,  S.  AHLUWALIA:   Every- 
   time we have to stand with a begging 
bowl. . . (Interruptions) . . . 

I 
 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): All right. I will 
try to give chances to as many Mem- 
bers as possible.    Yea,  Mr.  Rao. 

SHRI     MOTURU    HANUMANTHARAO: 
Sir,it is very unfortunate that 
    this year the calamity of floods has 
caused extensive damage in so many 
States. Maharashtra being    the worat 
    with Andhr Pradesh perhaps coming 
    next.    Five hundred    and   eighty-six 
    Uves  have been lost  and    properties 
    have been damaged.   The point her.- 
!    is that whenever such calamities take 
place, we all express uor sentiments 
and we plead for some relief    mea- 
sures on    a    war-footing.    But    that 
    relief on war-footing will come only 
|   in words and nothing happens in prac- 
tice.    On this very same floor, Sir. I 
I    was expressing my apprehension last 
!    year with regard,   to   the    Godavarii  
floodg and I had said that  the   teams 
    would be sent very late    and    their 
assessment would be given very much 
later and     the help also     rendered 
    fmally  would     be  very  little.    The 
    same thing should not happen     this 
year also. War-footing means it should 
really be so.   But the concluding part 
of the statement of the Minister does 
not indicate that they are moving very 
fast or in a rapid way for providing 
    relief.    The team is there.    There is 
no use of the team going there  to 
assess the loss after two months    or 
one and a half months.   Last year it 
happened after we complained    here 
that the team came there one month 
afterwards and their assessment   was 
 given one month later or two months: 
later.    Finally, the  assistance    given   was 
very meagre, and not up to the    mark So like 
this it should not happen 
again.    The point is that when      we 
take it up on war-footing immediately 
our  teams   must   also  go  round   and 
see.    What do thev see    after     two 
months?    For instance,    because    of 
the Godavari 

floods all the plantation 
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is washed off. The people of course 
annot keep quiet. They beg, borrow 
>r steal or do something. Stealing of 
ourse they do not do. They incur 
ery great loss and also borrow money 
rom somewhere and again plant. So 
 after two months your teams go 
here, the plantation is all right, the 
elds are all right and plants ate 
rowing. If this is the way a report 
s done what assessment could be 
lade? So my point is that they 
hould immediately go. As\ justice 
elayed is justice denied relief de- 
yed is relief denied. So that hap- 
ens because the funds would be 
iverted, so muc^ of corruption would 
reep in, and directly it does not reach 
 masses at all, the suffering people. 
0 like that it happens. All these 
lings should be taken into cotisidera- 
on and immediate relief measures 
re to be attended to. by the Central 
Government. ■ It is not enough ■ to 
ay that State Governments are al- 
sady doing this. State Governments 
ight be doing their bit but at the 
fflie time the Centre is *° g've so 
iuch of help. As many of my hon. 
illeagues have expressed, Rs. 204 
•ores of margin money is very mea- 
re compared to the loss we have 
■en witnessing throughout the eoun- 
y. So what is the use of saying that 
s. 204 crores of margin money is 
iere with States. How much is it? 
nd I have seen in the Press that 
t. 40 lakhs has been donated from 
le Prime Minister's Relief Fund. 
that does it amount to? So all 
iese measures do not meet the needs 
 the situation. They should rush 
ith relief. Tentative relief must be 
-imediately   given.     We  know   what 
happening in so many States. Im- 

ediate steps should be taken from 
e Centre instead of waiting for the 
ate Governments to send their re" 
orts and then take time to send 
e teams for assessment. It d°es 
>t amount to any help in the hour 

need. So please see that imme- 
ateTy the teams are sent and they 
ike their own assessments. On the 
,sis of that, even temporary    relief 

the extent it is assessed be given 
the  States bo that  they can]  also 

move into action and render imme- 
diate relief to the suffering people. 

Every year we are facing this cala- 
mity and naturally some permanent 
measures are to be taken. Lining of 
bunds is one of the control measures 
that has to be attended to. It has 
been talked of again and again but 
nothing happens. Permanent control 
measures are not attended to at'all. 
That is exactly why so much suffer- 
ing also is recurring. 

The second thing is that at this 
hour of suffering people need very 
much the food supply. Rice must be 
supplied immediately. If rice is not 
supplied in abundance, that means 
after ten days, 20 days or 30 days 
similar suffering would go on. Some- 
how they live. Some people make a 
living and some people  die also. So, 
immediate help.must be rendered and 
the States must be provided with 
abundant stocks of rice in order "to 
see that every suffering family is im- 
mediately given some ' rice. With 
these words, I conclude.   Thank you. 
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SHRI V. NARAYANASAMY; Mr. 
Vice-Chairman,  sir, thank you for 
giving me this opportunity to seek 
clarifications on a vital subject, that 
is floods. Sir, the Minister has stated 
in his statement that during the 
period June to September, the ex 
pected rainfall would be 102 per cent. 
Sir, from June till the middle of July, 
it has exceeded beyond 106 per cent, 
and it is reported that the monsoon 
is active in the Western Ghats. Sir, 
Maharashtra is the worst affected 
State due to floods and cyclone, sir, 
here the Minister has stated that as 
far as Maharashtra is concerned, the 
lose of Iife reported so far is 332. And 
he further stated that a' lot of fisher- 
men who are in the sea-shore areas 
have been missing.' Sir, there are 
newspaper reports to the effect that 
more than 500 people have died due 
to cyclone and that more than 2,000 
people are missing. Sir, it is re- 
ported that 2,000 people are missing ' 
from the Konkan. and other areas. I 
would like to know whether those 
people have been warned earlier by 
the District administration about the 
intensity of the cyclone because people 
would have been very cautious if 
there had been a warning at least 24 
hours earlier about, the cyclone. I 
would like to know' whether the 
forecast was there and people were 
warned well in advance so that they  
could safeguard their property and 
life itself. There is nothing in the 
report that the people have been 
given a proper warning in this regard. 
Sir,, even if we go by the ngure as 
per the statement of the hon. Minis- 
ter, the number of people died 
is   332    and      that    is     enormous. 

But I can very well say that the 
District administration should have 
been a little cautious and they should 
have taken precautionary measures 
so that, the life of the people could 
have been saved. 

Sir, another thing is about the 
relief measures. Sir, I thank the 
hon. Prime Minister for immediately 
announcing Rs. 40 lakhs from the 
Prime Minister's Relief Fund to give 
Its. 10,000 each to the families of 
the persons died. I also thank the 
hon. Minister for allotting fund. to 
the tune of Rs. 204 crores to various 
states for looking after th relief 
works. Sir,, the important thing is 
giving relief by, way of supplying 
food and medicines to the affected 
people. And the third thing is that 
persons who have been missing shoul 
be located. And the relief work 
should be taken ub on a war-footing 
by the State Governments, and the 
Central Government has to monitor 
that. Sir, the Crisis Management 
Group is there to monitor the activi- 
ties done by the State Governments 
towards relief. I would like to know 
from the hon. Minister whether ade- 
quate medicines and food materials 
are there with the States and whether 
the Central Government is going  
provide foodgrains from the Central 
pool and also medicines to assist the 
State Governments concerned namely, 
Maharshtra, Andhra Pradesh, Kerala 
and other states which have been 
affected by the floods and what is the 
total amount which the Central Go- 
vernment is additionally going to 
spend for that purpose? Thank you, 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Mr. Sreedharan, 
you have three minutes. 

SHRI ARANGIL, SREEDHARAN: 
Mr. Vice-Chairman, Sir, when I went 
through the statement made by the 
hon. Minister, I wag shocked by one 
factor, namely, that the hon. Minister 
has not expressed any sympathy for 
the people who have suffered due to 
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 wods. Sir, many have died, many 
have Jost their homes and many have 
sought refuge in relief camps. He 
should have included one sentence in 
this saying that the Government- is 
sympathetic to those people. . in fact, 
he should have first moved a condo- 
lence resolution in this House expres- 
sing condolence to those families. 

[The Vice-Chairman (Shri V. Nara- 
yanasamy)   in the Chair] 

Sir, it has been rightly pointed out 
that floods and droughts occur inter- 
mittently in this country. CUrs ia a 
big country and naturally some big 
natural calamities are bound to be 
there at all points of time at one 
place or the other. We have gone 
through seven Plans. May i know 
what are the steps which the Go- 
vernment has taken to meet 'this 
situation on a scientific basis? Modern 
science and modern development can 
even tame rivers. What exactly is 
the plan to meet such crisis? Sir, the. 
etatemer; betrays a lack of realism 
because I do not think that Agricul- 
ture Ministry alone can tackle the 
situation. Roads have been washed 
away. Rail traffic is disrupted. Houses 
have collapsed. There has been all 
round destruction in, flood hit areas 
and' I am told that in my own home 
■ district several people have become 
homeTess and are refugees and they 
are being fed in refugee campg and 
roads have • become so bad that it is 
not possible to travel from one place 
to another. So there should be a 
coordination committee . of these 
Ministries, Ministry of Surface Trans- 
port Ministry of Food, Ministry of 
Agriculture and Ministry of Housing. 
They should have something like a 
coordination, committee of the Con- 
gress Party who could coordinate the 
activities and take a realistic view 
of the whole situation. I am very 
sceptical about the study teams. 
During the last drought a study team 
from the Centre came 1o Kerala. One 
member of the study team asked, 
■where is the drought here? All the 
coconut trees are green.    He has no 

 idea that coconut tree is an 
evergreen tree. For heaven's sake do 
not send such people to us who do 
not know anything about the agricul- 
tural resources of a particular State. 
 That has to be gone into and people 
j who are conversant with the agricul- 
ture of a State should be sent there 
in the study teams." 

The second thing is what is      the 
    time bound~programme for the study 
    teams?    They go there,  make    their 

own  assessment,  then  there  is      the 
    State Government's request based   on 
    their own information but nobody has 
    laid down any time bound programme 
    'for any study teams.  Relief is some- 

,    thing which cannot be denied beyond 
 certain period of time.   If it is   to 

be effective, it must come    immedia- 
tely,  because  people   are  suffering. 

       Now  I come  to  my  State Kerala. 
Kerala has had her own misfortunes 

    in this calamity.    In my State thou- 
sands of People are in relief   camps. 
They  have  to be  fed.    But what  is 

the reality?    The reality is that the 
ration which  Was sanctioned to    the 

State, it has been cut down by    the 
Central Government.    I do not know 
why. Every time they say, our stocks 

are not sufficient.   But in newspapers 
    they say we have a bumper crop. So, 
    when we are facing   this    calamity. 
i    when we are driven to the wall,    I 

    would .request the hon.  Minister    to 
talk to the Food Ministry and give us 

!    adequate   supply  of rice,    additional 
    supply   of rice, at least     for     those 
    people who are in the refugee camps. 

    Finally, the amount sanctioned is very 
    meagre.    It has already been pointed 

|    out here that the amount sanctioned 
'    will not even meet the bare necessi- 

!    ties of the affected people.   We asked 
•    for Rs. 47 crores, and then    another 

22 crores, and all     that we got     is 
only Rs. 5 crores,    I know Kerala is 
far away and  our agony  does      not 

reach   Delhi  that  fast.    But    people 
!    have been talking about the country 
    as a whole.    I only request the hon. 

    Minister to make a realistic appraisal 
    of the whole tiling and give us mo?* 
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funds so  as to meet this calamitous 
situation. 

 

 
DR. YELAMANCHILI SIVAJI (An- 

dhra Pradesh): Sir, you are aware 
that there are fast changes in the geo- 
climatic conditions throughout the 
world and more so in our sub-conti- 
nent. I am not blaming anybody for 
these changes, I am not blaming any- 
body for these flash floods and other 
things. I am not blaming Mr. Rajiv 
Gandhi or Mr. Bhajan lal. At the same 
time, I would ' like to point out that 
every year, atleast two-thirds or half of 
the population in the country is affect- 
ed either by floods or drought or some 
other natural calamity. But unfortu- 
nately,  the burden  lies  on the State 
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Governments. So much time is consu- 
med. So much delay takes place. Re- 
ports are sought from the State Gov- 
ernment and when they are received 
they are scrutinised here. The all- 
powerful and all-visible Central teams 
go to the affected areas after two or 
three months, make their assessment 
and give their reports. These reports 
are considered by the Cabinet or by 
some Cabinet sub-committee and then 
it goes to the Ministry of Finance. By 
the time the relief reaches the States, 
seven or eight monhs would have 
gone by and, therefore, precious little 
time would be left — three or four 
months — to spend the entire amount. 
The money reaches the States by the 
end of January or at the beginning of 
February and the State Governments 
go round the various departments of 
the Central Government pleading for 
extension of time up to the the 30th June 
so that they  can spend the amount. 

Naturally, the State Governments, 
whether they are ruled by the Cong- 
less (I) or by other parties, would 
give proposals for huge amounts. They 
would claim that the loss was very 
huge because then only they would 
get at least ten or fifteen per cent of 
the amount demanded from the Cen- 
tral Government. Natu'rally, they wo- 
uld claim a very high amount. The 
Central Government takes seven for 
eight months for sanctioning even 
this ten or fifteen per cent of the Sta- 
tes' demand. Ultimately, the States 
are not able to spend even this amount. 
Curiously, the Congress (I) people in 
the non-Congress (I) ruled States wo- 
uld make a hue and cry in the Press 
and other media that the State Gov- 
ernments are diverting their funds for 
other purposes. Therefore, avoidable 
friction takes place between the Cen- 
tre and the States, especially when 
there are twelve States ruled by 
r.on-Congress (I) parties. Therefore, 
I would like to make a sug- 
gestion. As I said, every year, two-thirds 
or half of the population in the country 
is affected by natural calamities. There- 
fore, it is not possible for the State Gov- 
ernments  alone to  meet the situation. It 

is not justifiable also. These are national 
calamities.    When half of the population 

is involved,    it    is a national calamity. It 
is the duty of the nation, it is the duty of 
    the Centre, ,to come to the rescue of the 
different States. 

In 1977, on November 19, the birthday 
| of late Shirmati Indira Gandhi, there was 
a cyclone in Andhra Pradesh. Thousands 
of people died. There was a tidal wave in 
Krishna District. More than 5,000 people 
died. The Central Government, the State 
Government as well as international org- 
anisations like the W.H.O. , the U.N.I.C. 
E.F. , the Red Cross etc. , together were 
.not able to provide relief in a proper way. 
I am referring to this only to point out 
that when even international organisation 
were not in a position to give relief to the 
affected parts, to the affected areas, it is 
not fair, it is not justifiable, to leave the 
entire burden to the State Governments. 
Let the Central Government take it up. 
Let the nation come to the rescue of the 
affected people. 

Another aspect is that every year, it be- 
comes a common feature that when rains 
occur at Sahayadri Hiils or Triyambakam 
near Nasik in Maharashtra, every drop of 
it flows down to Andhra Pradesh resulting: 
in floods in Godavari. Krishna, Khammam 
and Nalgonda 'Districts. Godavari 
is not a tamed river like Krishna. 
The Government of Andhra 

Pradesh,  for quite  a  long  time, has been 
pleading with the Union Government for 

taming    the    river    Godavari by allowing 
!'   them   to   construct     the   Polavaram  Bar- 

]     rage. The Chief Minister of Andhra Pra- 
desh  has  bee.n   pleading with   the  Union 
!    Government that the Centre need not al- 

I     locate  any  funds   hut  just   allow  Andhra 
Pradesh  to construct the Polavaram Bar- 

rage.  By this,  we will  be  able    to divert 
     the   water   from      the  river   Godavari   to 

Krishna.  This will  also  enable us  to re- 
solve   the   inter-Stae dispute   and   Telugu 

Ganga   canal   can   have     sufficient- wpfer, 
but  unfortunately,     the  Central    Govern- 
l    ment is not taksng a serious view of this. 
There are at least 15 major and 13 

medium projects that are pending clear. 
ance. If all of them are cleared and con- 
structed I think this war?r crisis shall not 
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be there. Even some of the water would 
have been saved and utilized for irrigation 
purpose in Andhra Pradesh for the entire 
year. 

< 

Dr. K.L. Rao, who was the Minister 
here and who hails from Andhra Pradesh, 
had suggested for linking the Ganga and 
the Kaveri rivers. If both the rivers are 
linked up, the irrigation problem of this 
country would be solved permanently. So, 
instead of going in for piecemeal arrange- 
ments or relief measures, let the Govern- 
ment take it up to link the Ganga and the 
Kaveri rivers and irrigate the entire coun- 
try  to  produce  more  and  more. 

Sir, neither the Prime Minister nor 
Shri Bhajan Lal has visited Andhra Pra- 
desh. Whenever any small incident takes 
place in Andhra Pradesh, the Prime Min- 
ister and other Ministers rush to that 
place. They criticise the State Govern- 
ment. I would like to appeal through you 
to the Government of India, let the Min- 
ister go to Andhra Pradesh, let Shri Bha- 
jan Lal have an aerial survey and see 
what is happening in Andhra Pradesh. 
Let the Prime Minister go to Andhra 
Pradesh and . announce immediate 
relief measures there. 

The other thing is, due to deforestation 
and destruction Of forests, all these floods 
and droughts are taking place. According 
to the satellite imagery we are having just 
8 per cent of the pucca forests in the 
country. Let some measures 'be taken so 
that we can improve the forests. As recom- 
mended by 1952 document, at least 33 
per cent of the geographical area in this 
country should be forest-covered and the 
same is the national forest policy of 1988. 
To achieve this objective of the national 
solicy, What steps is this Government tak- 
ng, I would like to know. So it is not suf- 
icient just to change the name from Na- 
ional Wasteland Development Board to 
echnical mission of Mr. Sam Pitroda. It 
s not sufficient. So, you should' take some 
:oncrete measures to encourage afforesta- 
ion in this country. This does not mean 
hat you should encourage plantation of 
:'ucalyptus and subabul only. They are of 
to use, they do not serve any purpose. 

The other aspect is, there is the need 
for systematic studies in river morphology 
and for formulating projects for flood 
control in this country, more so on river 
Godavari and river Krishna. Afforestatioa 
and water conservation for wasteland de- 
velopment is needed. 

Lastly, whenever floods take place, it 
is natural that cholera and other infectious 
diseases will spread. Sufficient measures 
should be taken to innoculate children and 
other people in the affected parts. 

I would like    to seek clarifications on 
these points. 
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5.00 p.m. 

DR. NARREDDY THULASI REDDY 
(Andhra Pradesh): Respected Vice-Chair- 
man, Sir; these floods coming and going, 
the honourable Minister  making statements, 
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shedding crocodile tears, and going back 
to his 'bungalow, Members participating 
vigorously in the discussion and wasting 
their calories, these are all routine. In 
the last monsoon session we discussed it 
and again we are discussing it now and in 
the next monsoon session also we will dis- 
cuss it. But the people who are affected by 
the floods do not want all these discus- 
sions and shedding of crocodile tears. They 
want immediate relief. 

We are wasting crores of rupees in Sri 
Lanka for what? For nothing. But here, 
hundreds of people died, lakhs of cattle 
died, lakhs of acres of land eroded, roads 
destroyed and tanks breached. But the 
Central Government is shedding only cro- 
codile tears. I want an assurance from the 
honourable Minister, of immediate relief— 
not marginal money—in the form of grant 
of at least Rs. 100 crores to the State of 
Andhra Pradesh. I want this assurance 
from the honourable Minister. 

My second point is, there should not be 
any discrimination between Congress (I) 
ruled States and non-Congress(I) ruled 
States in the matter of providing assistance. 
My 'third point is, the honourable Prime 
Minister or, at least, the honourable Min- 
ister of Agriculture should visit not only 
Andhra Pradesh but all the flood-affected 
areas in the entire country . Also, there 
must be a separate housing policy for 
those people who are affected. Central 
Water Commission's clearance should be 
given to all the pending projects immedia- 
tely, whether in Andhra Pradesh or any 
other State. The Garland Canal Scheme or 
the Ganga-Godavari-Cauvery Scheme, 
either of these, must be implemented im- 
mediately as a permanent measure. Affore- 
station, social forestry and wasteland de- 
velopment programmes should be immedi- 
ately implemented most vigorously and 
effectively. 

So, Sir, I want an assurance of assis- 
tance from the honourable Minister, not in 
the form of statements but in the form of 
immediate assistance by grant of at least 
R.s. 100 crores to Andhra Pradesh and to 
other State also.    Thank you, Sir. 
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SHRI ASHIS SEN (West Bengal): The 
question, the issue, under discussion here 
is the flood situation. 

DR. YELAMANCHILI SIVAJI; We 
are discussing now about the floods in 
Maharashtra, Andhra Pradesh, Kerala and 
Orissa, not about Haryana, 

THE VICE-CHAIRMAN     (SHRI    V. 
NARAYANASAMY):   Let the     Minister ' 
give his reply. 

 
DR. YELAMANCHILI SIVAJI; There 

is no flood in Haryana! 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): Kindly hear the 
Minister's statement first. 
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SHRl P. K. KUNJACHEN: It is very 
meagre.   That is   what   he   says.. 
(Interruptions)... 

 

SHRI SUNIL BASU RAY (West Ben- 
gal): When did you pay? Tell me when 
you paid. You did not pay in time. 

THE    VICE-CHAIRMAN    (SHRI    V. 
NARAYANASAMY): Kindly hear the 
Minister first. Let him reply. Do not inter- 
rupt his reply. Members have sought clari- 
fications. Why are you preventing the 
Minister from replying? 
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PROF. C. LAKSHMANNA: Just now 
you have said that the State Governments 
should have taken steps to prevent even 
floods. In this connection, I would like 
to mention to you that a particular State 
Government, when there was flood, sub- 
sequently wanted to take up the lining of 
the canals, etc as a permanent measure. 
Is it not a fact that the Union Govern- 
ment then said 'that they cannot take up 
this unless it was a flood of severest varies 
ty and on that pretext you have prevented 
that particular State Government from 
taking action on a permanent basis the 
flood control measures? If that is the case, 
then what is the basis for you to say to- 
day that the State Government should 
take the measures? Therefore, I would 
like to know whether it is a fact that the 
Andhra Pradesh Government was prevent- 
ed from  taking these permanent steps. 
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PROF. C. LAKSHMANNA: Is it a fact 
orf  not? 
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SHRI P. K. KUNJACHEN: I challenge; 

Your figure is wrong. 

 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): Let the Minister 
complete his reply. Please take your seats. 
■ • • (Interruptions) . 

 

SHRI ASHIS SEN: The question was 
about the floods. The Minister is utilising 
this forum for castigating certain States 
in the matter of food. There is no need 
to divert the attention of the House. 
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THE VICE-CHAIRMAN (SHRI V.. 
NARAYANASAMY): That point was rais. 
ed by Dr. Thulasi Reddy. The hon. Min- 
ister is answering that. 

 

SHRI RAM AWADHESH SINGH: Sir, 
I would like to seek a clarification. 

THE VICE-CHAIRMAN (SHRl V. 
NARAYANASAMY): Let the hon. 
Minister finish. 

 
SHRl RAM AWADHESH SINGH: Sir, 

I seek your promotion. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): The Minister is re- 
plying. Why are you interfering? 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Ram Awadhesh 
Singh. Kindly take your seat. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Please take your 
seat. Let the Minister speak. Let him re- 
ply to your points (Interruptions). 
All the Members have raised points. 

SHRI SUNIL BASU RAY: CAG report 
is against you. 



295       |    Statement [ RAJYA SABHA ] by Minister 296 
 



297 Statement [26 JULY 1989] by Minister 298 
 

 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): There is no point 
of order. Kindly take your seat. 

 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): You have raised a 
question and the Minister is replying. 
Where is the point of order? There is no 
point of order. Kindly hear the Minister, 
Please  take  your  seat.. .(Interruptions). 

 
THE VICE-CHAIRMAN:  Nothing will 

go  on record. 

SHRI MIRZA IRSHAD BAIG: Mr. 
Vice-Chairman, is it a Point of order it 
is  point of disorder, 

...   (Interruptions)   .., 

 
THE   VICE-CHAIRMAN (SHRl    V 

NARAYANASAMY);     This     is not'a 
Point of order.   Please take You seat. 

 
'Not recorded.
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TOE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Ram Awadhesh Ji, 
you have raised your point. When the 
Minister is replying, you kindly hear him. 
Why are you interfering in the middle? 

SHRI RAM AWADHESH SINGH: 
Why shouldn't I interfere? I must inter- 
fere. 

THE VICE-CHAIRMAN    (SHRI    V. 
NARAYANASAMY);    When the Minis-     
ter is replying, without hearing the Min- 
ister   why  are you  interfering? 

SHRI RAM AWADHESH SINGH: 
He cannot be allowed to give wrong in- 
formation to the House. 

 

 
SHRI MIRZA IRSHADBAIG: Mr. 

Satyanarayan Reddy, this is the CAG Re- 
port .  {Interruptions) 

DR. YELAMANCHILI SIVAJI: There 
was no misuse. 
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THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY); The Minister has 
gone to the other point. Yon kindly sit 
down. 

 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Kindly take your 
seats. I am on my legs.. {Interruption)... 
The Minister has gone to another point. 
Please  take  your   seats.   (Interruptions).. 
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SHRI S. S. AHLUWALIA; We are 
ready to discuss CAG's report on Andhra 
Pradesh. .. (Interruption) .. , 

DR.  YELAMANCHILI SIVAJI;  I  am 
on a point of order... (Interruption) . . . 

 

EMPLOYEES'    STATE      INSURANCE 
(AMENDMENT)   BILL,   1989 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): Sir, I beg to 
move: 

"That the Bill further to amend the 
Employees' State Insurance Act, 1948, 
be taken into consideration." 

Sir, as the hon. Members are aware, the 
Employees' State Insurance Act 1948 pro- 
vides inter alia for grant of cash benefit 
to the employees in the event of sickness, 
maternity and employment injury _ In ad- 
dition, medical care is provided to the 
insured persons and his or her family. The 
Act which is applicable, in the first in- 
stance, to non-seasonal factories employing 
20 or more persons and using power in 
manufacturing processes is now being 
gradually extended areawise to certain 
new classes of establishments in a phased 
manner. As on 31st December 1988, the 
Act covered about 61.68 lakh workers and 
580 industrial centres in the country. The 
total number of beneficiaries including the 
family member", for medical care was 2.73 
crores. The Employees'. State Insurance 
Act was last amended in 1984. One of the 
major amendments carried out at that 
time related to raisins; the wage limit for 
coverage of workers from Rs. 1.000 to 
Rs. 1,600 per month, However. w:th the 
increase in wares, the workers have again 
started going out of the' coverage and it 
has become necessary to further increase 
the wage Limit for coverage of the workers.  

There are certain other provisions such 
as those relating to wage limits for exemp- 
tion of employees from payment of em- 
ployees' contribution which requires treble 
enhancement. Similarly, the rates of various 
benefits may also have to be periodically 
enhanced to compensate for rise in cost 
of living. At present, all these provisions 
are governed by specific provisions of the 
Act. Any change in these provisions re- 
quires amendment of the Act which 
ly takes time. It is, therefore, now pro- 
posed to provide for prescribing all these 
matters in the rules so that necessary 
changes may be effected as and when ne- 
cessary. The copies of the notifications 
carrying out amendments in the rules 
would however, be laid before the Parlia- 
ment as provided in the Act. 

There are two amendments which are 
of particular interest to the workers. The 
first of these amendments relates to in- 
clusion of all the children of the insured 
persons up to the age of 21 years and in- 
firm children without any age restriction. 
in the definition of family se as to make 
them eligible for the medical benefits 
under the Act. At present, medical bene- 
fits are available only to minor children, 
that is, children up to the age of 18 years. 
The second amendment seeks to provide 
for continuance of medical benefits to the 
insured persons who have to leave insur- 
able employment due to employment in- 
jury and retired insured persons anj their 
spouses subject to payment of contribu- 
tions. At present, medical benefits are 
available to insured persons only so long 
as they are in insurable employment. 

An important aspect of the administra- 
tion of the ESI scheme relates to the auto- 
nomy of the ESl Corporation which is 
self-financing. The members of the ESI 
Corporation, particularly the representa- 
tives of the employers and employees, 
. have been pleading for greater autonomy 
and freedom of action for the Corporation. 
Considering the number of person, who 
contribute to the scheme  and the vast 
amount of funds handled a certain measure 
of Government control seems to be un- 
avoidable. However, any rigid control of 
the organisation with a view to safeguard- 
ing the. funds    and the interests of the' 




